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INTRODUCTION 

I, the Chairman of the Estimates Committee having been authorlsed 
by the Committee, present this Hun.dred and FC?rty-firBt Report of the 
Estimates Committee on Action Taken by Government on the recom
"mendations contained in the Forty-sixth Report of the Estimates Com
mittee (First Lok Sabha) on the Ministry of Defence-Lands and 
Cantonments. 

2. The Forty-sixth Report of the Estimates Committee (First Lok 
Sabha) was presented to Lok Sabha on the 28th March, 1957. The 
Ministry of Defence furnished their comments on the recommenda
tions contained in the Report between 14th October, 1958 to 14th 
October, 1960. The replies were considered by the Study Group 'G' of 
the Estimates Committee (1960-61) on the 1st December, 1960 and 
29th April, 1961. 

3. The Report has been divided into the following four Chapters: 

I. Report. 
uII. 

III. Replies of Government that have been accepted by the 
Committee. 

IV. Replies of Government that have not been accepted by the 
Committee. . 

4. An analysis of the Action taken by Government on the recom
mendations contained in the Forty-sixth Report (First Lok Sabha) 
of the Estimates Committee is given in Appendix V. 

NEW DELHI; 
May 12, 1961. 
Vaisakha 22, 1883 (8aka). 

• 

H. C. DASAPPA, 
Chairman, 

Estimates Committee • 

h ·~Thete arc DO f-'COmmcn:iation! w:lich have b:cn accepted by Government. Hence 
, ere IS DO Cp.apter II. 

(v) 



CHAPTER I 

REPORT 

The Estimates Conunittee in para 22 of the Forty·sixth Report 
(First Lok Sabha) observed that the abolition of Cantonments 
should be the ultimate goal and with tWs end in view, practical steps 
should be taken, in consultation with the State Governments, so as 
to reach it in the minimum possible period. They had also recom
mended, in para 95 of the Report, that pending finalisation of action 
regarding ultimate abolition, the Cantonments Act shouJd be suitably 
amended immediately to provide for the democratisation of civic 
administration in the Cantonment areas. They had suggested that 
the Statum. Commander should cease to be a member of the Board 
and. that the President of the Board should be elected by the mem
bers from among themselves. Govern.m.ent in their replies stated 
that these two recommendations vitally affected the very basfs of 
their present policy and that it was an accepted. policy in the admi
nistration of military stations that the Commander shQuld be respon
sible for the health and welfare of the Armed Forces personnel and 
his authority should be undivided. Further the nomination of an 
official element in a local body to look after special interests was a 
common administrative device. Government had already taken cer
tain measures (c.f. -reply to Paras 14 and 15 of the Report ibid) to 
ensure by executive orclers that the administration of civil areas was 
left in the hands of e1eoted. members. Government also stated that 
a proposal was under consideration to give statutory effect to all 
those measures when a comprehensive amendment of the Cantonments 
/~ct was undertaken and that the question. of increa@!ng the stren81:h 
oi the Cantonment Boards woulOi1SO-be cOilsidered- at that time. 
The Committee hope that Government would introduce necessary 
legislation for this purpose before long to provide adequate democra-
ti:-:attOn in the Cantonment Areas. 

The Committee would like to add, however, that the idea of can· 
tc,mltents itself-though not of the particular pattern-cannot be new 
'to Indiu alone and it would be only proper for them to fall in line 
with. their counterparts in other modern developed countries, if nClt 
immediately, at least in course of time. 

The Committee are glad to observe that other points brought out 
in thei,' Forty-sixth Report (First Lok Sabha) have been replied to 
by Gvv€rument generally to their satisfaction. 

·S. Noe. I " 2 of Chapter IV. 
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MPENDIX n 
SUBJECT: Second Five Year Development Plam in Cantonments-

Raising of Resource,. 

Introductory: 

While discussing matters relating to urban development in 
their report on the Second Five Year Plan, the Planning Commission 
have observed that the programme of development by local bodies 
.should be integrated with the general development programme of 
the States and the local bodies are to be used as agencies for carry
ing out the social service programmes indicated in the country's 
overall Plan. As the Cantts. have been established primarily in 
the interest of the Armed Forces and as the administration of the 
Local Self-Government in the Cantonments is the responsibility of 
the Government of India in the Ministry of Defence, the State 
Governments ctid not include within their overall urban develop
ment plans, the development of Cantonment areas. 

2. Consequently. the Cantonment Boards were requested to 
prepare Plans for programme of development of their respective 
areas during the Second Five Year Plan period, especially for the 
benefits of the civil population. They were further advised that 
in the preparation of prlmS, they should keep in view that:-

(a) the pattern of development plan should follow as nearly 
as possible the pattern of developments undertaken by 
the neighbouring municipalities; 

(b) unless there are overwhelming reasons to the contra:ry, 
the pace of development should not be slower than 
that maintained by the adjoining municipalities; and 

(c) in the case of development works, which involve consi
derable capital outlay, an integrated scheme, wherever 
pessible, should be drawn up with the neighbouring 
municipalities so that the overhead cost could be 
shared between the two local bodies. 

Outlines of Development Plans: 

3. Accordin:gly, the Military Lands and Cantonments Directorate, 
in consultation with the Cantonment Boards, prepared develop
ment plans costing Rs. 6,07,47,026. The Break-up of the expendi
ture, in order of priority. is stated below:-

e'l Water Supply and Sanitation 
(ii) Education 
(iii) Medical and Public Health. 
(it.!) Works including electricity 
(v) Housing including sweepers housing and slum clearance 

37 

Rs. 
3,08,43.193 
1,17.32 ,156 

46,86,524 
45,15,698 
71,60>475 
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\ tJi) Town Planning 

(tJii) Other social services, e.,., library, children', park etc. 

(fliii) Allgm:mtation of SUff 

(ix) Seminars and training 

R1. 
1,00,000 

12,92,580 

3,98,400 

[8,000 

6,07 ,47 ,026 

4. Water supply and sanitation programme, which has been 
given first priority, envisages protected water supply for the civil 
population in cantonments. The Ministry of Health have made 
available loans through the State Governments to large municipali
ties for financing safe water supply schemes. The municipalities, 
which have secured such assistance, have been persuaded. to take 
into account the needs of the adjacent Cantonment Boards while 
constructing reservoir, over-head tanks, etc. and also to arrange 
supply of water in bulk at agreed rate at a fixed point in the can
tonments. The Cantonment Boards have undertaken to distribute 
the water by laying their own distr:ibution system. Allahabad, 
KanpW', Kamptee and Belgaum are among some of the canton
ments which have undertaken such schemes. There are no arrange
ments for piped water supply in Faizabad, Clement Town, Ramgarh, 
Sahjahanptm.", Ferozepore and Cannanore Cantonments. These 
Cantonment Boards have been advised to prepare plans and esti
mates for water supply projects and submit the same for further 
consideration. 

Go The development plan regard1n.g housing envisages construc
tion of 50 per cent. of the total requirement of houses for the con
servancy sta1f of the Cantonment Boards. 

Finance-Raising of ReNarees: 

6. ']he extent of execution of development programme is largely 
dependent on J"eSO\J.roe8 that could be made available as speciel 
grants-in-aid to the Cantonment Boards and the re8OUl"CeSl that can 
be raised. internally by the Boards themselves. The Government 
have now accepted, in principle. the necessity for financing, by way 
of special grant-in-aid, the above mentioned programme of deve
l~t, subject to availability of funds, on year to year basis. 
The Di.rectorate of Military Lands and Cantonments also initiated 
comprehensive Taxation Review in each Cantonment from the 
middle of 1956 and launched a programme for increase of both tax 
and non-tax revenue of each Cantonment Board. In this connec
tion, it may be noted that there is ordinarily a deficlt to the extent 
of Rs. 15 to 18 lakhs each year in the budgets of the Cantonment 
Boards, which is met annually by the Government by way of 
ordinary grants-in-aid for the purpose of balancing the budRet. If 
the Boards were not precluded from taxing the Central Govern
ment's property and from levying profession tax on military per
sonnel, this deficit could have been made up by levying such taxes. 
It has been, however, our aim to' rmse resources during the Second 
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:PlaD period so that the increased annual revenue should 8ubstan
tially meet a large portion of the annual deficit. The fonowing 
tabular information would be of interest:-

Name of Command 

Eastern 
Southern 
Western 

TOTAL 

Annual 
increase 
in tax 

and non-tax 
revenue 
already 
achieved 

89,179 
1,64,000 
1,90,000 

4,43,179 

Annual 
additional 
increase 

in tax 
and non-tax 

resources 
under 

examination 
of the 
Board 

2,86,670 
2,87,000 
1,76,000 

7,49,670 

Agency for the execution of development works: 

Total 

3,75,849 
4,5 1,000 
3,66,000 

11,92,849 

7. Some of the bigger Cantonment Boards have their own Canton
ment Engineers, who have been made responsible for the execution 
of works. In small Cantonments it has been possible to secure the 
services of the Military Engineering DepartmentlPublic Health 
Department of the State Government Service or the Local Self-Gov
ernment Engineering Departm.entlPublic Health Department of the 
State Government to execute Engineering works in cantonments on 
payment of department charges. 

Progress of works: 

8. Rs. 20,15,000 and Rs. 49,27,921 were paid to the Cantonment 
Boards during 1956-57 and 1957-58, respectively for execution of deve
lopment works. 

9:' During the year 1958-59 the Government allotted an amount of 
Rs. 80,26,508 for carrying out development works in various canton
ments. Out of this an amount of Rs. 78,87,730 was actually sanction
,ed for this purpose. The break-up of this ftgure is as follows:-

(i) Water Supply and sanitation Rs. 46,96,838' 36 
(ilj Education Rs. 7,18,227'00 
(ii,) Medical and Public Health Rs. 8,04,1 I I' 39 
(iv) Works including Electricity Rs. II ,36,576' 81 
(lI) Housing including sweepers' Housing and 

slum clearance Rs. 4,86,20 I . I 6 
{vi) Other social services, e.g., libraries, children's 

park etc. Rs. 45,775'43 

Rs. 78,87,730.15 
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10. During the current year i.e., 1959-60 the Government have 
allotted an amount of Rs. 55,OO,OuO for undertaking development 
works in various Cantonments. 

• 11. In order to ensure that the necessary funds are made 
aw:ilable to the Oantt. Boards without delay and execution of the • 
'Works takes place as speedily as possible, the GOs. C-in-C, the 
Commands have been authorised since last year to sanction the 
necessary funds for the execution of any project whose total cost 
does not exceed Rs. 50,000. 



APPENDIX m 
SUBJECT:-Primary Schools in Ca.ntonments-Introduction of Com-

pulBOTy Primary Education. 

IntroductorY: 
Section 116 (n) of the Cantonments Act, 1924 provides that it 

shall be the duty of every Cantonment Board so far as the funds 
at ~ disposal permit to make reasonable provision within the 
Cantonment for establishing and maintaining or assisting primary 
schools. 

2. Out of 60 Cantonments, 18 do not have their own schools 
but assist privately run primary schools for the benefit of the 
children in the Cantonments. This arrangement appears to be 
satisfactory. Although provision of facilities for education, higher 
than the primary stage is not the responsibility of the Cantonment 
Boards, 9 Cantonment Boards are maintaining high schools, and 7 
Cantonment Boards are maintaining m.iddle schools. In our view 
primary schooling facilities SO far available in the Cantonments com
pare favourably with similar amenities prevalent in municlnal 
areas. 

3. A rough census of the number of school going chtidren resid
ing in Cantonments was taken in 1957 and the following tabular 
statement will indicate the position:-

Children in the ase JrOup of 
6-11. 

Children in the age group of 
11-14· 

Number 
of 

children 
residing 

in 
Canton
ments 

Views of .... niDC Cc:nnmfuion: 

Number 
of 

children 
attending 
school 

Remarks 

61,770 55'~ per cent 
chddren of this 
age group are 
attending school. 

18,853 47' 1 per cent 
children of this 
age group are 
attending school. 

-i While dealing with plans for expansion of primary education 
during the second Five Year Plan, the Planning Commission have 
observed in their report, that the overall plan should envisage that 

61 
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062.' 7 per cent of the children in the age group of 6-11 and 22' 5 per 
~ent in the age group of 11-14 should be studYina in primary 
.schools by the time the Second Five Year Plan ends. -

5. It will be seen from the statement in para 3 that we have 
nearly attained the target fixed by the Planning Commission for the 
age group of ~11 and have exceeded :the target for children in 
the age group of 11-14. 

'Compulswy Primary Education-Development Plans 

6. The Directive Principles of the State policy as laid down in the 
Constitution envisage introduction of free and compulsory primary 
education throughout India within 10 years of the coming into force 
,of the Constitution. Accordingly, Cantonment Boards were request
ed to prepare education plans for the development of Ptimary 
-education as well as for introduction of free and compulsory primary 
education. While education plans remained under preparation, 
·consultation was held with the Ministry of Law regard.ini: the suit-
able Legislative measures that will be necessary for enabling the 
Government to introduce compulsory primary education in the 
Cantonments. The Ministry of Law advised that it would be safe to 
resort to Central legislation by way of amending the Cantts. Act, 
1924 and thus obtain enabling powers for introduction of compulsion 
within Cantonment limits rather than request the various State 
Governments to extend their laws to Cantonment areas. Accord
ingly, a proposal for mnending the Act suitably was prepared in 
consultation with the Ministry of Law. It was however, later 
decided that it would be better to take it up along with the other 
prop05ed amendments of the Act, which are under active considera
tion. 

7. MeanwhilA!, Education Plans for each Cantonment Board have 
been prepared and steps have been taken to construct additional 
:school buildings. The following amounts have been made available 
so far to the Cantonment Boards during the Second Five year Plan 
period for construction of additional school buildings or extension of 
the existing buildings apart from what the Cantonment Boards 

-.themselves constructed from their own funds:- ' 

Year 
1956-S7 
1957-58 

1958-59 

Rs. S,65,260'lo 

Rs. 8,67,885'00 

Rs. 7,18,227'00 

8. It will be of interest to note that the Union Education Ministry 
have not been able to fulfil the plan for bringing about compulsion 
within the da~ envisaged by the framers of the -Constitution and it 
is now expected that the target would be achieved when the third 
plan comes to an end. ; 



Ji'bumc __ Balslng of Resources: I 

9. Apart from the various administrative steps that will be neceS
sary for the enforcement of compulsion e.g. formation of Guardians' 
Committee to enforce attendance, staggering of school hours for the 
children in the age group of 11-14 who contribute to the family 
earning. considerable capital outlay and incurring of recurring 
expenditure will also become necessary. It has been estimated that 
Cantonment Boards will have to incur a capital expenditure of 
approximately. Rs. 83 lakhs mainly for the purpose of construction 
of school buildings in addition to the incurring of an additional recur
ring annual expenditure of 15 laths. I 

456 (Ail) L.S.-4 
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APPBNDIX V 

Analysis 0/ the Action Taken by Go",,.,,,,,., on th4 "eom"","""ionl 
contained in the .,6th Report 0/ the Esti""'t" Committ" (Pirst lATe 
Sabha). 

I. Total Number of recommendations made 

2. Recommendations not accepted by Govexnrnent but replies 
in respect of which have been generally accepted by the 
Committee (Vide recc·mrr.cndations Nos. 3 to 42 , 44, 4S and 
46 in Chapter III) 

Number 43 

Percentage to total 93% 

3. Recommendations in respect of which replies of Government 
have not been accepted by the Committee (Vide recommen
dations in Chapter IV) 

N~~r 3 

Percentage to total 7"0 

48 
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